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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
SINGLE MEMBER BENCH
Court No.1

E/Stay/819/11-SM in Appeal No.E/698/11-SM

(Arsing out of Order-in-Appeal No.263/RPR-1/2010 dated
30.11.2010 passed by the CCE (A), Raipur)

For approval and signature:

Hon’ble Mr.M.Veeraiyan, Member (Technical)

Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

5 | Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 | Whether Their Lordships wish to see the fair copy of

the Order? S.Zﬂ"*/

1 | Whether Press Reporters may be allowed to see the %

4 | Whether Order is to be cGirculated to the Departmental
authorities? N’D

M/s.Rajesh Steel Industries Appellants
Vs.

CCE, Raipur Respondent

Present for the Appellant:  Shri R.N.Mishra, partner of Co.
Present for the Respondent: Shri K.P.Singh, SDR

Coram: Hon’ble Mr. M.Veeraiyan, Member (Technical)

Date of Hearing: 13.06.2011
(‘* Date of Decision: 13.06.2011

[/\‘m}( ORDER NO. 37/L}f'>@4f L0 By &
S—2#0/20 1 SMAY

PER: M.VEERAIYAN

This is an appeal against the order of the Commissioner

(Appeals) No.263/RPR-1/2010 dated 30.11.2010.

2. Heard both sides.




3. The order of the original authority against which the
Commissioner (Appeals) heard the appeal is dated 13.10.2006.
Admittedly the appellants received the copy of the order on
6.2.2008. The appeal before the Commissioner (Appeals) itself
stands filed on 16.8.10. Inasmuch as the Commissioner (Appeals)
has no power to condone the delay beyond 30 days after normal
period of 60 days, the decision of the Commissioner (Appeals) in

rejecting the appeal as time barred calls for no interference.

4, The appeal is rejected. The stay petition is also rejected.

(Pronounced in the open court)

(M.VEERAIYAN)
MEMEBR (TECHNICAL)
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